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1. Iftlon Of India throoghthe Secretary,

Railways,(Railway BoapH). Raft ok
f^n Waxg, Bhawan,
New Del hi, 1

Wanager,Northem Railway,—  t t qfc «<L I

Baroda Hoasa,
New Oslhi»1

Baroda Jftjuse,
New Del hi-1.

.  Re^on dents,'(By Adwcatei shri N.K.flgarual)

ffiaiSUJA g. s. B. A M r:-, III rg .1 a, ^ -

In thia OA, filed on 21,3.97 applicant
soaka the reliefs prayed for in para 8 thereof.

2' haoe heard applicant's oounsel
Shri Borthy and respondents, coonael shri ^ga^el.
'• Applicant himself adaits in para 2 of his
j inder that he has approached the Trihimal fi„e

=fter sending t«. reminders to reapondents
Of his g rieyance . «o satisfactory

reasons have be^ oi nan 4. ^ »

a oat.M 9iyan to explain this delay and a™npetition for condonation of delay has not been

The OA is therefore grossly time barred and
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hit by limitation under section 21 AT Actp and
the judgmaata cited in the CAT PB judgment

dated 30,5o96 in OA No. 1782/1995shri Bani Singh
4 Ors uoi & Ors. the point of limitation
squarely apply to the facts and circumstances of
the present case.

is therefbre dismissed. No costs.

( nR3. lakshwi suAWiwrrff^ )
werber(j) (  S. RoAOIGC^)-
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